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The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

[English]
Environmental Drive at Hardwar

*762, SHRI K. PRADHANI
the PRIME MINISTER be
state :

(a) whether a Rs, 30 {akh campaign
conceived by the Indian National Trust
for Art and Cultural Heritage (INTACH)
to persuade the Kumbh Mela Pilgrims not
to pollute the Ganga river or its environ-
ment was launched at Hardwar during the
last month;

: Will
pleased to

(b) if so, the results achieved therehy;
and

(c) whether Government propose to
launch a similar media drive at Varanasi
also where several thousand pilgrims visit
daily ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a) Yes
Sir. The Indian National Trust for Art
and Cultural Heritage INTACH), a non-
Government organisation has prepared
and launched a public awareness campaign
during the Kumbh at Hardwar and
Rishikesh. It is learnt that the estimated
68t of the campaign is Rs, 32,26 lakhs.

The Ganga Project Directorate has colla-
borated in the campaign and has contributed
Rs. 15 lakhs towards the cost.

(b) The campaign has been launched
only recently and as such, it is not possible
to assess its impact yet.

(c) The experience gathered from the
campaign at Hardwar and Rishikesh will
be taken into account, in formulating a
public awareness campaign at Varanasi
or elsewhere.

SHRI K. PRADHANI : The Minister
has replied in his statement that the Indian
National Trust for Art and Cultural
Heritage has launched a public awareness
campaign in Hardwar during the recent
Kumbh Mela. May | know from the hon.
Minister what are the measures adopted
by this INTACH to educate the people,
to make thera know about the pollution
of Ganga waters, and to take necessary
action about this ?

SHRI Z.R. ANSARI : This was a
prograrome to create public awareness with
regard to keeping Ganga waters free of
polution; and the measures which they have
taken are : (1) they bhave produced two
special television films on the problems
of pollution and an integrated approach
to river management; (2) insertion of adver-
tisements in magazines; (3) multi-lingual
posters containing messages not to pollute
the river: (4) radio spots containing similar
messages; (S) Bhajan cassettes; (6) panels
and hoardings; (7) exhibitions on Ganga and
(8) calendars and posters to be givin to
the participants in the Ganga Seva sibirs,
and related activities.

SHRI K. PRADHANI : I would
like to ask another question : Washing
of clothes, throwing of dead bodies, ferti-
lizers and insecticides uvsed in paddy fields
pollute river Garga, May 1 know from
the hon. Minister whether there is any
provision with the Central Ganga Authoritv



3 Oral Answers

or any other Department to take care of
this, and make Ganga free from pollo-
tion ? )

SHRI Z.R. ANSARI : The Central
Gapga Authority has been set up for this
purpose, i.€, to take care of pollution, and
there are certain schemes in which three
States are involved, y;z. U.P., Bihar and
West Bengal. These States have been
asked to send their schemes to the Central
Ganga Authority which clears those schemes;
and the work is under process.

SHRI D.N. REDDY : Sir, we were
told that about 25 lakhs of pilgrims were
expected to visit on the main Kumbh Mela
Day, i.e, April 14, In view of the recent
tragedy in Hardwar during this Kumbh
Mela and other worse tragedies some years
back, will the Government consider banning
of such Melas in future ?

(Interruptions)

SHRI P. KOLANDAIVELU : Banning
Melas is an anti-people activity !

'SHRI D.N. REDDY Arrangements
cannot be made for 25 lakhs of pilgrims.
Is it worthwhile to spend such large amounts
of money just to satisfy... (Jnrerruptions)
I am also told that Sadhus were carrying

‘weapons, which was dangerous. 1 think
the Minister should give a satisfactory
reply.

THE PRIME MINISTER (SHRI RAJ1V
GANDHI) : Mr. Speaker Sir, perhaps
the hon. member does not know how deep
certain feelings go into the Indian psyche
and the Government has no intention of
banning such Melas. Where there is a
question of what has become the heritage
of a very large number of our people, we
must see that we make the best arrangements
and see that such tragedies are avoided.
Banning is no solution that this Govern-
ment will ever consider.

Science and Technolegy in Environ-
mental Management

*763. DR. T. KALPANA DEVI : Wil
the PRIME MINISTER be pleased to state :

(a) whether it is a fact that the 73rd
session of Indian Science Congress, held
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in Delhi during January 3-8, 1986, had
a focal theme on “Science and Technology
in Environmental Management'’, which
was also attended by staff members of the
Department; and

(b) if so, the recommendations made
at the Congress, and the follow-up action
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCRE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL)
(a) and (b). A statement is given below.

Statement
{a) Yes, Sir.

(b) The recommendations made at
the 73rd Session of the Science Congress
have been finalised by the Indian Science

Congress Association in April 1986. The
salient recommendations are :

(i) Setting up Advisory Body
on Environment;

(ii) Development of a National
Conservation Strategy;

(iii) Establishment of Environ-
mental Management Institu-
tions; and

(iv) Integration of the Environ-
ment with Sectoral Policies.

These recommendations have been

received by the Government recently
and are under examination by an inter-

Ministerial task force headed by Secrectary,
DST. :

DR. T. KALPANA DEVI : In view of
the threat of pollution to the country’s
economy and health, 1 would like to know
from the hopn. Minister whether the Union
Government are bringing the subject of
pollution into the Concurrent or the Union
List.- I would also like to know whether
they will set up Environment Authority of
India wherein pollution data bank,
monitoring, research and development
and pollution ¢ontrol can be handled with
¢oordination,
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SHRI SHIVRAJ V. PATIL : This
subject is already in the Concurrent List.
It is handled by the Central Government as
well as the State Goveroment. Now there
is a Department which looks after the
ecology and environment in the country
and the necessary steps have already been
taken.

DR. T. KALPANA DEVI : Will the
Government set up a Commission for all
rivers so that all industries, especially the
mining industries causing pollution will be
levied with a compulsory cess and along
with the Central assistance, this fund may
be utilised for that particular zone from
where it is collected.

SHRI SHIVRAJ V. PATIL : In fact
the question was directed to the Department
of Science and Technology because the
Department of Science and Technology
does the funding for the Indian Science
Congress. In fact these details can be given
by the Bepartment of Environment. But my
understanding is that all that is necessary
to see that the atmosphere remains
pollution free is being done. As regards
the question whether commissions have to
be appointed for the rivers and all those
things, this question bas already been
answered on the floor of this House. About
other things also, the necessary information
can come from the Department of Environ-
ment.

SHRI G.G, SWELL : In Europe and
North America, the environmental problem
is acid rain which bas killed swathes of
forests and depopulated the rivers of fish.
1 would like to know whether apart from
the ruthless deforestation of the Himalayan
Region, we are also facing such a problem
in this country. And what are we doing
about it and what are the other environ-
mental hazards that we are facing and how
are we tackling them ?

SHRI SHIVRAJ V., PATIL : 1 have
already stated that this question can better
be directed to the Department of Environ-
ment. I am answering this question because
the Department of Science and Technology
does the funding, With this introduction,
I would like to say that the atmosphere in
India has not become so polluted as to
give risc to acid rains. At different places,
we have observation centres which take the

VAISAKHA 3, 1908 (54K A4)
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readivgs and find out whether the
atmospbere has become polluted. Now the
wasteland Development Board has also
been established to see that the waste land
is developed and the greenary increases in
all parts of our country. Apart from that,
there are so many other steps which have
been taken by the Department of Environ-
ment in order to see that the pollution is
prevented. (Interruptions)

SHRI INDRAJIT GUPTA The
question is of course addressed to the Prime
Minister. The Minister of Science and
Technology bas been replying and saying
that it is more the «concern of the
Department of Envirooment; nothing to
prevent the Minister for Environment from
replying; he is sitting next to him; he could
have replied. (Interruptions) The statement
which bas been laid on the Table is very
disappointing, because all it said is that it
bas indicated that some more institutions or
bodies or boards and such kind of
administrative arrangement are going to be
made. But the question was really, as 1
understood is whether during the Indian
Science Congress, this theme of science and
technology in an environment management
must have been discussed in depth by all
these emipent scientists who gathered there.
We would like to know, apart from setting
up some new departments and institutions
and advisory bodies, which is all that s
being said here, whether any new light was
thromn on how science and techoology
should be used more meaningfully for
attacking these problems of pollution and
environment damage which is going on in
our country.

SHRI SHIVRAJ V. PATIL : ®&he
Indian  Science Congress provides an
opportunity to the young scientists from
India to come together as well as scientists
from abroad to come here and discuss some
important issues. In the year 1985, they
had discussed the problems relating to the
environment and that was the main theme
of the discussion. Now, after they discussed,
the papers given by tbe scientists, they
have made certain recommendations; all the
recommendations could not have been given
in the reply, but we have received
recommendations from them. The basic
and important recommendations are that
there should be an advisory body, there
should he a natinnatl —-- .-
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be an institution as well as the sectoral
approach shculd be taken to see that the
environment is given the importance it
deserves in all activities of the Government
of India as well as State Goveroments.
Now, these are the 1ecommerndaticns; they
have considered, the rivers, they have
considered the atmosphsre, they have
considerzd the forest development and they
have considered many other details. All
the recommendations given are with me.
It will not be npnecessary and possible for
me to giveall those details. If the hon,
member wants, I can pass on the copy to
him.

MR. SPEAKER . : Next question.

SHRI SHIVRAJ V. PATIL : I want to
make a little correction. This Conference
took place in 1986, not before.

First Phase of Ganga action Plan

*764. DR. B. L. SHAILESH : Will the
PRIME MINISTER be pleased to state :

(a) whether the first phase of the
Rs. 1.25 crores Ganga Action Plan was put
to test during the recent Kumbh Mela at
Hardwar; and

(b) 1if so, its outcome and the experience
gained which could be utilised downstream
in similar cleaning operations of Ganga.

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
and (b). A statement is given below.

Statement

(a) 1. The schemes sanctioned for
Hardwar consist of the following items :

—Repair/renovation of existing pamping
stations at Bhimgoda, Kankhal,
Jwalapur and Mayapur and provision
of standby diesel generating sets.

—Cleaning of sewer lines.

—Construction of 55 new gully pits and
repairing 33 existing gully pits,

—Providing new pumping stations for
Kangri Mandir Nullah, Lalita Rau
Nullah and Bhimgoda (lower).
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—Diversion of five other nullahs by

gravity,

All  the above works have been
completed. Pending completion of the
permanent rooms for the generator and

pumping stations at Bhimgoda and Lalita
Rau, the pumps have been installed in
temporary structures so that the flow of
waste water is diverted. The flow waste water
directly into the river at Har-
ki-Pauri and Subhas Ghat has been stopped.
Cleaning of Trunk Sewer lipes has been
done and cleaning of some branch sewers in
progress. As a result it has been possible to
divert the waste water from 8 nullahs
away from the river to the Kankhal Sewage
Farms. The total cost of the schemes is
Rs. 62.43 lacs. In addition, BHEL have
taken steps to stop the discharge of effluent
from their factory and township into
Ganga.

2. The following schemes were sanctioned
at a total estimated cost of Rs. 98.75. lakhs
for Rishikesh :

—Cleaning and repairing 30 gully pits
and providing 40 new gully pits.

—-Repair of pumps at Maya Kund.

—Provision of pumps at existing
oxidation ponds of Rishikesh.
— Intercepting  waste  water from

Saraswati Nullah and diversion from
Triveni Ghat.

—Laying of 2.6 kms. intercepting sewer
at Muni-ki-Reti.

~—New sump and pump at Muni-ke-
Reti.

laying of 1.2
to trap waste

—New Swarg Ashram
kms. sewer line
water.

—Providing septic tanks with seak
pits and repairing existing septic tank
at Lakshman Jhoola.

All these works, excepting the pumping
station at Muni-ki-Reti have been
completed.

3. These works were expedited in the
context of the Kumbh Mela so that the
flow of waste water into the river does not
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affect the direct use of the river water by
pilgirms for bathing and religious acts.

(b) 1. The U.P. Pollution Control
Board and the Central Board
for the Prevention and Control of Water
Pollution have already taken measures for
monitoring the river quality at Rishikesh-
Hardwar. Results received so far are
encouraging. In terms of the Biochemical
Oxygen Demand (B.O.D.) and Dissolved
Oxygen (D.0O.) which are important indi-
cators of the river quality, the resulis are as
follows :

VAISAKHA 3 1908 (SAKA)

Parameter Average of March,
the three 1986 after
years of comple-
1980-81 tion of
and 1982 works
(During
Dec. to
Feb.)

1. Biochemical . 3.17 1.8
oxygen demand

(Miligrain per

litre) (Standard

is 3 or less)

2. Dissolved oxy- 6.8 7.6

gen (Miligram

per litre)
(Standard is 5
or more)

2. Similar schemes for interception and
diversion of waste water from the river to
treatment locations in the other towns
under the Ganga Action Plan are expected
to result in B.O.D, reduction and D.O.
increase.

[Translation]

DR. B.L.. SHAILESH : [ want to know
whether Government have conducted some
scientific test to check the pollution caused
by the discharge of chemical waste ficm the
1.D.P.L. factory at Hardwar into the Ganga
and whether apy notice has been served on
or challan issued against the IDPL under the
Pollution Act and if so, what are the details
thereof ?

SHRI Z.R. ANSARI : A treatment
plant has been set up to check pollution of

Oral Answers 10

Ganga by the IDPL and facilities bave been
created there to check the flow of industrial
effluents into the Ganga.

DR. B.L. SHAILESH : My second
supplementary is as to what steps the
Government are taking to check the poliu-
tion of Ganga waters caused by throwing of
half burnt human bodies into the Ganga in
tbe upper rigion of Hardwar ?

SHRI Z.R. ANSARI : The main stress
of the Gapga Action Plan is to direct the
bhuman waste sewerage that is thrown into
the Ganga, which is the major source of
pollution or to use it for other purposes
like irrigation.

So far as the question of throwing half

burnt human bodies into the Ganga is
concerned, 1 think the bodies which are
burnt at the ghats are burnt completely.

I do not have details as to how many of
them happen to be half burnt.

[English)

SHRI SURENDRA PAL SINGH : May
I know whether any survey has been carried
out to find out as to how many industrial
units there are in the entire Ganga basin
which are responsible for the pollution of
the Ganga water and how mapy of them

have already installed effluent treatment
planis ?

SHRI Z R. ANSARI : This
pertains to the first stage of the Ganga
action plan in Rishikesh and Hardwar.
Certain industries which are creating pollu-
tion in the River Ganges have been
identified. I do not bave the list of those
industries at present with me. 1 can provide
the list to the hon. Member.

question

DR. G. VIJAYA RAMA RAO : The
Kumbh Mela had taken a death toll of 50
people. It is because some of the VIPs were

allowed to visit the Kumbh Mela to take
the holy bath..

MR. SPEAKER : How can you bar
them ? Irrelevant.

SHRI ASUTOSH LAW : Has Govero-
ment taken ary measures to keep the Ganga
purified after first stage cleaning operation
of the Gaoga is over ? If so, what are the
measures ?
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SHRI Z.R. ANSARI : After the imple-
mentation of those schemes, the local autho-
rities will be made responsible to maintain
those sewerage schemes. Also they will be
regularly monitored by the Central Ganga
Authority and the local authorities which
will be made responsible for the maintenance
of those schemes regularly.

Infiltration of Foreign Nationals into
Andaman and Nicobar Islands

MANORANJAN
of HOME

*765. SHRI
BHAKTA : Will the Minister
AFFAIRS be pleased to state :

(a) whether Government have anpy
information about foreign nationals entering
into the Union Territory of Andaman and
Nicobar Islands;

(b) if so, the details thereof; and

(c) whether Government are ensuring
checks to siop aby  possible entry of
terrorists in the Bay Islands ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Eatry into Andaman and Nicobar Islands of
Foreign nationals, is governed by the
Foreigners (Restricted Areas) Order 1963.
No foreign national can enter into the
Islands without special permission. Special
permission can be granted by Ministry of
Home Affairs or officials specialy authorised
to issue permits to foreigners for entering
into, or remaining at the specified places in
the Andaman and Nicobar Islands.

(c) No such activity has come to the
notice of the Government. However, strict
vigilance is being maintained.

SHRI MANORANJAN BHAKTA
First of all, before asking the supplementary
I seek your protection...

MR. SPEAKER : Has your entry been
banped ?

SHRI MANORANJAN BHAKTA : The
question asked is very specific. But the
Minister has neither accepted por rejected
the points raised by me. The Miuister has

APRIL 23, 1986
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simply given some description as to how a
foreigner can enter the Islands. But my
question is ‘whether Government have any
information about foreign nationals entering
into the Union Ternitory of Andaman and
Nicobar Islands’. That he has evaded
carefully.

So, the point is that I seek your protec-
tion...(Interruption)

MR. SPEAKER
protection ?

: Do you have my

SHRI MANORANJAN BHAKTA : Yes,
Str.

MR. SPEAKER Then  ask the
yuestion.
SHRI MANORANJAN BHAKTA

the points in the
question should be given otherwise it
becomes irrelevant to ask the question.
Now 1 am coming to my first supplementary.
In the Andaman and Nicobar Islands—you
know its geographical location and its very
strategic position—every year 15-16 boats
are being captured by the Coast Guards or
by the Nicobar lsland administration. The
foreigners are coming by those boats for
poaching in the Island. Morover, 1 think
one information the Minister might be
baving... (Interruptlom)

Apnswer to all

MR. SPEAKER : You ask the question
now. You are taking too long.

SHR1 MANORANJAN BHAKTA : 1
am coming to the point, Sir...

AN HON. MEMBER : That is a back-
ward area also.

SHRI MANORANJAN BHAKTA : It
is a backward area also. Unfortunately,
the Speaker has not visited the Island.
Once the Speaker visits the Island, I think
we will get & little more  assistance...
(Interruptions)

MR. SPEAKER : We have come to an

agreement. Prime Minister and myself both
will visit.
SHR1I MANORANJAN BHAKTA :

Thank you very much, Sir. The point is that
we have got so many islands unoccupied.
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Bven in one of the islands named Tilang
Chong, 75 foreign natiopals were found and
births has taken place in that island but
they were taken back. So, my question is
whether there is any specific arrangement
made by the Ministry of Home Affairs to
check all those people who are entering tbhe
Island and also whether there is any check
on those who are coming by ship or by air,
to find out whether the foreigners are coming
or not. This is my first question.

SHRI RAM NIWAS MIRDHA : Sir, it
is not correct that I have not answered the
question of the hon. Member. He did not
ask how many entered illegally. If he had
asked, 1 would have given the correct
answer. He says whether the Government
has any information about the foreign
pationals and I bave said that this is the
procedure by which they come and enter the
Union Territory... (/nferruption). Coming
to the hon. Member’s question, he has told
us about the types of transgressions that
take place. He has mentioned about the
trawlers. It is true that many trawlers of
the neighbouring countries illegally enter
into our waters but due to the vigilance
exercised by the Administration and by the
Defence Forces, a large number of them are
captured, they are confiscated and the
persons occupying them are convicted. At
present also, a large pumber of cases are
going on and the Government’s vigilance in
that respect has paid us dividends. As
regards the large number of uninhabited
islapds, it is true that a large number of
islands are uninhabited but we are in touch
with the Defence authorities. We have
Army battalions there, there is a unit of the
Coast Guard also and we are in touch with
the Defence authorities to see that all
possible vigilance to protect the security of
the Islands is maintained.

SHRI MANORANJAN BHAKTA : Sir,
the Island has got different types of problems
and it has a limited capacity for the popula-
tion. But what happens is that even the
ethaic people, like the pecple from Bangla-
desh or Sri Lanka, are also coming there
and there is no such vigilance on them.
That is why the population of the Island is
increasing at a very high rate. Consequently,
a large number of people are entering the
forests, destroying the forests and disturbing

the ecology of the Island.
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MR. SPEAKER

question.

Now put the

SHRI MANORANJAN BHAKTA : In
view of that, I am specifically asking the
hon. Minister wkether he is going to intro-
duce any kind of check or any kind of
permit system or any kind of identity card
system so that it is known that no
foreigner of the etbnic nature is entering the
Island.

SHRI RAM NIWAS MIRDHA : Sir,
the forcigners, as 1 said, have to take
permission to enter the Island because it is a
restricted area. There is a sizeable popula-
tion of the Tamil speaking people in the
Island and we came across two cases of
Tamil speaking Sri Lankan nationals coming
there. Proper action was taken and they
were sent back. We have not come across
any such violation since then and I can
assure the hon. Member that full vigilance
is maintained. The citizens of our country
can, of course, go there, there is no bar onit,
but the foreigners are rigidly screened
before they are allowed to 1land there.
Even in the matter of period of stay and
places they can visit, there are restrictions.
And ] can assure the House, through you,
Mr. Speaker, that we are very much
concious of the strategic nature of these
istands and we will do everything possible to
see that they are properly protected.

SHRI SURESH KURUP : Is it a fact that
a large number of Pakistani nationals are stay-
ing in some of the Southern States ? If so,
what is the number of those people and the

names of the States in which they are
staying ?

MR. SPEAKER : What are you
asking ?

SHRI SURESH KURUP : Pakistani

pationals in southern States.

MR. SPEAKER : That does not arise.
This is a question relating to  Andaman and
Nicobar Islands. If you have a question
pertaining to that, you put it. You cannot
just have fixture all around free for all.
You put the question. Then you can get
the answer. Unnecessarily wby do you 89
to other snhierte ?
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PROF. MADHU DANDAVATE : How
it is different from the southern part of
Andaman and Nicobar islands....

MR. SPEAKER : That amended ques-
tion can stand.

SHRI N.V.N. SOMU : The Govern-
ment instead of preventing the entry of
foreigners, actually, what they are doing is
this. They are demolishing the huts and
houses of the Tamil PWD workers there.
Will the Government stop doing it? I
want to know it.

SHRI RAM NIWAS MIRDHA : There
is no question of demolishing any house,
least of all, that of Tamil speaking

people.

MR. SPEAKER : There is no question
at all.

[ Trans!ation)

SHRIMATI VIDYAWATI CHATUR-
VEDI : Mr. Speaker, Sir, as has been said
bv the hon. Member who spoke prior to me,
Andaman and Nicobar Islands is a sensitive
place. 1Itis an Island which is not inhabited
by peopie at many places. Our Navy and
Army are stationed at such strategic places.
According to the information received, the
foreign and anarchic elements are infiltrating
into our Bay of Bengal. Such places which
are not inhabited by people are very impor-
tant from security point of view. I wantto
know from the hon. Minister whether he
has received information to the effect that
such elements are infiltrating there ?

MR. SPEAKER : The hon. Minister

has just now replied to it ?

SHRIMATI VIDYAWATI CHATUR-
VEDI : When was it replied to ?

MR. SPEAKER : You have not listened
to that.

{English)]

Alienation of Reserved Forest Area
for Yeleru Reservoir Project (A.P.)!

#~sc QUDT N VRNKATA RATNAM -
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Wiil the PRIME MINISTER be pleased to
state :

(a) whether Government of Andhra
Pradesh bas requested the Union Govern-
ment for alienation of Reserve Forest area
for its Yeleru Reservior Project;

(b) whether Union Government have
granted alienation; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a) Yes,
Sir,

(b) and (c). Final decision on the
proposal could not so far be taken on
account of non-submission of essential infor-
mation by the State Government.

SHRI N. VENKATA RATNAM : The
information furnished to us by the State
Government is that the entire information
has been furnished to the Central Govern-
ment. In spite of this, what he says is not
clear to us. I would like to know what
sort of information was required from the
State Government and when ?

SHRI ZR. ANSARI : This is a case
which was presented to the Central Govern-
ment in 1984 and incomplete information
was provided by the State Government.
Many reminders were sent to the State
Government but they did not respond to
the correspondence sent by this Department
and they did not send the information. So
ultimately the case had to be closed down,
Again it was reopened. And it was reopen-
ed with similar incomplete information.
There are certain basic requirements for the
clearance. In certain projects, vast area of
forest is submerged; then the project should
give the scheme about the compensatory,
afforestation, cost benefit analysis, rehabili-
tation plan for oustees especially when large

number of  oustees are  scheduled
castes and scheduled tribes  people
and the feasibility of realigning the

left bank canal so as to reduce the use of
forest area,

These are the details which we are lack-
ine and till todav we are not in recelpt of’
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these details. No scheme for compensatory
afforestation has been received. No scheme
for rehabilitation plan is received. These
are the basic requirements which we have
not received and till we receive this informa-

tion, it is not possible for us to clear the
project.
SHRI N. VENKATA RATNAM : Sir,

the main purpose of this project is to supply
1275 cusecs of water to Visakhapatnam steel
plant which you also considered is a very im-
portant steel plant; I am surprised to hear
that it is now closed. So, unless it is cleared
there is no possibility of going further, and
out of Rs. 147 crores of total expenditure of
the project, the State Government bas al-
ready spent Rs. 62 crores and the other
work could not be proceeded because the
Government did not give clearance. Now,
you say that the entire file is closed. Then
how to get on with this Visakhapatnam steel
plant 2 Unless the water is supplied to the
Visakhapatnam steel plant, it could not go
further.

PROF. N.G. RANGA : But you must
give the information.

(Interruptions)

AN HON. MEMBER :
already.

SHRI N. VENKATA RATNAM : The
information furnished to us by the State
Government is that the entire information
was furnished to the Centre long back. And
now you say that the entire matter is closed.
It is surprising.

It is supplied

THE PRIME MINISTER (SHRI
RAJIV GANDH)) : Sir, if 1 may just clari-
fy. Although the hon, Minister has given
all the information, 1 don’t think anything
new has been asked.

The fact is that there were five points
which the Minister mentioned, where ade-
quate information has not been given and 1
would just like to highlight two of these
points to give an example of the type of
action that sometimes the State Govern-
ment take, There are basically two question§.
One, and perhaps the most important,. is
that of rehabilitation of the people who I-nve
in that area. In that area which is. going
to be submerged, therc are 1599 families or
;0,121 peoplg apd these 10,321 people in-
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clude 1134 persons belonging to the Schedu-
led Tribes and 1957 Scheduled Castes. That
means, there are around 3000 Scheduled
Castes and .Scheduled Tribes people and
10,100 people altogether. Now, the State
Government has gone ahead with the plan
to submerge these poor people without even
arranging their rehabilitation. How can we
clear something like this ?

Sir, there is a submergence of 1525
hectares of forest land, but no alternative
forest has been propoced; 1 do not have
the exact pumber here, but approximately
30 per cent of the forest has been lost in
Andhra Pradesh over the past 7 or 8 years,
So, deforestation has been going on very
rapidly. We are seeing right across the
country the effects of deforestation with
the drought and the change of climate. Last
year we spent vast amounts on drought
relief, amounts which we pever spent before.
Now, if we are not going to be careful about
our forests, how can we survive this ? And
1 would request the hon. Members to pres-
surise their own State Government to see
that the projects are mnot taken up and
money is not spent before all the require-
ments are fuifilled because otherwise that
puts us in a very awkward position. A
State spends Rs. 60 to Rs. 70 crores and
says, ‘Now we cannot rehabilitate these
people, we do not know where to give you
the forests’, and the result is that the project
gets delayed. If the States are really
serious about a particular preoject, then we
expect that such ideas and such questions
will be answered before they actually start
working. Of course, if certain States are
not worried about where 10,000 people will
go, then there is very little we can do, Sir.

SHKI N, VENKATA RATNAM : Sir
the answer is beyond the point,

]

MR. SPEAKER : You have put your
second question. 1 gave you the chance for
the second Supplementary. You have put
two questions.

(Interruptions)

SHRI N, VENKATA RATNAM :
the second Supplementary, the answer is
bevond the point, Sir.  The total alienation
is 1225 hectares. U rless its<: clezred, ro
water can go to the Vistlleranim  Steel
Plant.

For
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Sir, unless it is cleared, no water can go
to Visakhapatnam Steel Plant. Unless the
water is supplied, the Steel Plant...

MR. SPEAKER : Everything is connec-
ted with each other. Everything has to be
put in the whole. That becomes so,

SHRI RAJIV GANDHI: I may be
permitted to ask a question because I would
like to clarify certain things which I am not
very sure about (he question of the hon.
Member. Is this the suggestion made by
the hon. Member that we should allow
10,121 people to drown because we have to
give water to the...

SHRI C. JANGA REDDY: No, Sir..
We will rehabilitate.
SHRI V. SOBHANADREESWARA

RAO : The project started much before the
Forest Act came into being. (Inferruptions)

MR SPEAKER : Mr. Uttam Rathod.
(Interruptions)

MR SPEAKER : All right. Sit down.

Mr Rathod.

SHRI M. RAGHUMA REDDY : 1t is
most unfortunate that the Prime Minister
says like this...

MR. SPEAKER : I will give you a
supplementary. You cannot do like this.
Mr. Raghuma Reddy, you cannot say like
this. I will give you supplementary. Why
are you agitated about it? Sit down.
Let the things proceed according to the

rule.

PROF, MADHU DANDAVATE :
When the Prime WMinister has asked a
question, the hon. Member must be allowed

to reply.

SHRI UTTAM RATHOD : Sir, when
an irrigation project is prepared, there is a
provision for rehabilitation of the people
who are likely to be submerged. Compen-
sation is given to them. In some of the
States, alternative land is also given to them.
So, I think, the contention of the Govern-
ment is pot so much correct.

So far as afforestation is concerved, the
Government should pot be so touchy, as far
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as the forest area is concerned. Even for
the construction of road, even for construc-
tion of electricity lines, even for construction
of telephone lines, the Forest Department is
coming in the way of construction of these

things, (Interruptions)

MR. SPEAKER : Order pl=ase. Don't
interrupt.

SHRI UTTAM RATHOD : 1 would

like to know, how far are we going to stage
this point of afforestation.

PROF K.K. TEWARY : Sir, afforesta-
tion is very important.

SHRI RAJIV GANDHI : Sir, perhaps
the hon. Member is ignorant of the dangers
of deprivation of our environment. 1 would
like just to bring some pumbers to his
notice, just to bring to his notice, the gravity
of the problem These are the levels of
deforestation that have taken place in the
States. From Andbra, it is 36.5% reduction
in the forest area; Assam 35% reduction in
the forest area. (Interruptions) 1 am also
naming other States. Bihar 31%. I am
rounding off the decimals. Gujarat 74%.
Haryana 76%. Himachal 67%. Jammu and
Kashmir 31%.

Some of the States had very little forest.
So, as a percentage, the deforestation will be
much bigher. But in some States which
have more forests, even if the deforestation
has been much more, the percentage might
appear to be less. But these numbers are
30%, 40%, 50%. Io one State, it is 80%,
90%. Punjab—81%, Rajasttan—80.7%. So,
these are the levels of deforestation that are
going on.

Now, we have to decide what we really
want. We from the Environment Depart-
ment are not putting a stop to any project,
We have laid down a number of rules that
if you are going to cut so much forest,
please give us equivalent amount of
forest somewhere else which we can plant or
you can plant. We are not saying that you
cannot do the project. But we want to see
at the beginning, because, now when we
look back, this has been asked some years
ago. The fact is that not one single State
has taken one step towards afforestation on
any project that has been cleared from here,
with the proviso that affor¢station in  somg
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other
pot one case. Now, we have to decide
whether we are really serious about our
environment or not. If the country is not
serious about it, if we do not want to live
for tomorrow and we only want to live to-
day, if that is the decision of our people,
then, yes, we can do that. But we must
know the dangers that we are letting our
country in full, the dangers that we ate set-
ting up for the coming generations. 1 would
request hon. Members who have asked this
question to ask their own States to see that
afforestation of the equivalent area is taken
up and 1 would once again request that
“Please do not ask us to clear project when
alternative arrangements for people who are
being displaced are not being made.” If
you do not have the interests of those poor

people io mind, we have them at heart.
(Interruptions)
SHRI M. RAGHUMA REDDY : 1tis

the habit of the Central Government to say
that the State Government is not submitting
the information. Whenever irrelevant things
are asked, the State Government may not be
in a position to submit the information, I
request the hon. Prime Minister that he
send a senior officer to go to the State, to
collect whatever information is needed for
'‘not only this project but for all projects. All
the information can be collected then and
there itseif so that things can be solved.

SHRI RAJIV GANDHI: The hon.
Member finds it irrelevant that 10,000 people
ate going to be rendered homeless.
(Interruptions). We think it is very relevant.

SHRI V. SOBHANADREESWARA
RAO : This project was started in 7Cs.

MR. SPEAKER : It does not matter
whenever it is started. It has to be.........
(Interruptions).

SHRI M. RAGHUMA REDDY : There
is no question of irrelevancy about it.
(Interruptions).

SHRI RAJIV GANDHI : I have been
asked a question. 1 may be permitted to
answer the question. The hon. Member said
—1If 1 am correct—we can just read out the
transcript, if you like—that irrelevant
questions are being asked by the Centre.
The question that we are asking about is the
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displacement of 10,000 people. Does the
hon. Member think that the displacement
of the 10,000 people is irrelevant 7 We do
not think it is irrelevant and we will not
allow you...(Inte;ruptions),

SHRI C. JANGA REDDY : When we

are asking about the clearance of the project
...... (Interruptions).

MR. SPEAKER : You get the answer
to the question.

SHRI RAJIV GANDHI . The fact of
the matter is...(Jnzerruptions).

MR. SPEAKER :
Please take your seat.

Please sit down.

SHRI RAJIV GANDHI : The fact of
the matter is that certain Members of the
House and certain State Governments find
the displacement of 10,000 people irrelevant.
We do not.

SHRI C. JANGA REDDY : We do
not. (Interruptions),

SHRI RAJIV GANDHI : If the State
Government does not find it irrelevant, 1 do
not see why we should have to send some-
one to the State and why the State Govern-
ment cannot answer the question and give
us the scheme for the rehabilitation of these
people. It is patently obvious that the State
Government does not find this relevant.

MR. SPEAKER : Next question, Mr.
Indrajit Gupta. (Interruptions),

Privatisation of Sccurity and Cleaning
Arrangements in Goveroment Offices

*767. SHRI INDRAJIT GUPTATY :
SHRI HAFIZ MOHD. SIDDIQ :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have decided
to entrust the security arrangements and
cleaning work at the Government offices
including the prestigious Indira Gandhi
International Airport in Delhi to the private
sector; and

(b) if so, the details thereof and reasons
therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) and (b).
No, Sir. The anti-bijacking and security
arrangements at the Indira Gandhi Interna-
tional Airport which include frisking of
passengers, checking of their hand baggage,
surveillance, guarding of access points to
aircraft, perimeter patrolling etc. are made
by the Police and not by any private
agencies. In certain areas, such as Cargo
termnal, private watch and ward personnel
have been engaged under the overall control
and supervision of Directorate of Civil
Aviation Security. For cleaning work any
private personnel who are empleyed are
frisked and checked before eptry is permited.

In some parts of New Declhi zone of
CPWD, private agencies have been engaged
on a small scale temporarily and as a purely
make-shift arrangement for cleaning work.
Their entry is permitted after proper check.
The security arrangements of Government
offices have not been entrusted to any
private agency.

SHRI INDRAJIT GUPTA : The reply
given, 1 think, probably conceals more. than
what it reveals.

This is a matter with which we are very
much concerned, especially in view of the
recent spate of the sort of espionage activi-
ties and all that which have been revealed
in this country, some of them located in
some sensitive Government Departments.

First of all, I would like to know
specifically—if my information is wrong, he
should say so—1 am referring to three
specific sectors or areas where I would like
to know whether non-governmental .agencies
have already been employed or not. One is

"in the Department of Electronics and parti-
cularly in their new complex here at Lodhi
Road which they are going to shift very
soon or which they might have shifted
already—1 do not kpow. The Electronics
Commission and also the Department of
Rlectronics. That is No. 1. Secondly, the
International Cargo Complex. Some re-
ference to that is made but it is not very
clear. The International Indira Gandhi Air-
port, the International Cargo Complex there
—whether tenders had been floated by the
Ajrport Authority of India for recruiting
cecnrity services for this cargo

~mivrato
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complex, I want to know and also I want to
know whether it is not a fact that at the
lnternational  Airport, for
example, the cleaning operatiors have
already been given to private contractors.

So 1 thiok it is better to take the
House into confidence because
these cleaning operations, some

people may think, mean some sweepers
doing Jadu Lagav and all that. It i1s not like
that. This cleaning of international airports
means all parts, the different parts of the
airport including various computer machines,
halls, cup-boards and all that have to be
checked and cleaned. So 1 want to know
whether at the lnternational Cargo Complex
here at the Indira Gandbi Airport and at
the Trivandrum International Ajrport and
at the Electronics Commission premises it
has been actually done or is it under con-
sideration that private parties should be
given this job and if so, why ?

SHRI ARUN NEHRU : As far as the
Department of Electronics is concerned, they
have recently acquired a new computer. At
the moment they are operating from two
individual premises. Now they would be
shifting into one premise. It will take about
for 4 to 6 months. For this purpose they do
not want to have a permanent security staff
because they will not be required after 4
months. They have only employed 8 or 10
people. So there is no question of giving it

to a private agency as it is only a temporary
arrangement.

With regard to the cargo complex in
the airport, in the cargo terminal for quite
some time private Watch and Ward people
bave been employed. It is not a new

phenomenon. This is going on right from
1976 and 1977....

SHRI INDRAJT GUPTA : Whose
employees are they ?
SHRI ARUN NEHRU : They are

private contractors. Quotations were asked

for. So we were informed by the Minpistry
of Civil Aviation,

Then 1 would like to mention here
that these jobs are under the overall control
of the Director of Security, who is an
officer of IG’s rank, and a large number
of these people who are employed from
the private agencies are ex-Servicemen.
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They are basically trained in their jobs and
we bave been informed by the Ministry of
Civil Aviation that they have found them
extremely useful and they are already
trained for this particular function. But
they work under the overall control of the
security which is there. 1 have already
mentioned that in my reply. So, they
work under that and this has been going
on This is not a new phenomenon. It
is going on, as ] mentioned earlier, right
from 1977. And they have recruited people.
In regard to Trivandium, [ will bave to
check from the Ministry of Civil Aviation,
We do not have the facts.

SHR]1 INDRAJIT GUPTA : I am
raising this question, because you may
recall from the reports which were available
to us in this country at Torooto Airport,
before the tragedy which over-took
Kanishka, Air-India Plane, it was reported
that two officers belonging to some private
party had been put on the job of checking
baggage before it was loaded on the Plape.
Then, later, there was breakdown of ex-
Ray machine this and that and all those
things you remember. But this matter is
still, I am told, under investigation, Who
were these two officers belonging to the
private party who were checking baggage
on the conveyor-belt before it was loaded
on the Kanishka, Therefore, after all in
Toronto also 1 presume they have got
overall supervision ana overall administra-
tion and all that. In spite of that, these
things do happen. We cannot afford to
take risks. Therefore, 1 would like to
know whether this Secretariat Security
Force, which is in charge here of the security
arrangements of most of the Government
offices, institutions and so on......

PROF. MADHU DANDAVATE :
Parliament also.
SHRI INDRAJIT GUPTA :1Is it

sufficiently well trained and is it adequate
in its operations and the size of the force
to look after all these places including the
Airport and so on? Is it necessary to
bring in private parties on grounds of
economy or what ? Or, because there is
ban on recruitment ? 1 do not think these
considerations should operate where security
is concerned. And I am told there is no
Apex Body at the Centre which coordinate

all these activities throughout the country
in all thesa cancitive arsac
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SHRI ARUN NEHRU : As far as
Secretariat Security Organisation is concer-
ned, its function is basically to give security
cover and access control in all Central
Mipistries. In fact, even the Mipistry of
Defence and the Ministry of Railways
bave their own security system. So, basi-
cally this Organisation is only meant for
the Ceniral Ministries. It does not go
into 1sdividual offices. Now, this particular
organisation does not have the strength,
or the manpower or the training for the
particular assignment of ihe Airport. As
far as the Airport authonty is concened,
the Ministry of Civil Awviation are very
clear on this that they have found that
this arrangement is working extremely well
over the past 7 or 8 years. And all the
people, before they go into the Airport,
are frisked away and checked, as 1I
mentioned earlier, by the normal security
staff. So, at this moment, Mibistry of
Civil Aviation have no particular proposal
to change what they have already got.

SHRI CHANDRA PRATAP NARAIN
SINGH : Sir, the Minister, in his reply.
has stated that o the Department o;'
Electronics, computer has been set up and
Yvhen the computer organisation would be
in ope building, they would be able to
control the people who come and look
after s:curity. 1 would like to know from
the hon. Minister is it a fact that the Wing
of Administrative Reforms has earlier
recommended that 1here should be Bmo
photostat machine in certain sensitive
Government Departments, specially Depart-
ment of Electronics, for the reason it
bandles various information from Depart-
ment of Space, Department of Atomic
Energy and the Department of Defence. 1If
that is so, what has the Department d;:ne
f.o: security regarding the photostat machine
in the Department of Electronics ?

SHRI ARUN NEHRU : We

wi
the information from il get

the Department of
Electronics and the Department of Personnel
and Administrative Reforms, .,

DR. V. VENKATESH
the hon. Prime Minister has said that this
Governnicnt  is  much concerned abong
the weaker sections of this country—parti-

cularly so far as the cleaning b
concerned.

Just now,

usiness is
The privatieavian -
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amongst the sweepers in this country. 1
would like to know from the hon. Prime
Minister whether the monopoly pclicy is
going to be taken away and see that these
sweepers are given job security and other
things. This I want to know.

SHRI ARUN NEHRU : Sir, I do not
know what monopoly he is talkiog about.
The Ministry of Civil Aviation have advised
that they have tenders. They find the
system working., There is no firm policy
on this. Somectimes they issue on contract
basis and sometames they emnploy. Where
is the question of moonopoly ?

[Tran-lution]

Investigation of Serious Crin’ws
through CBI

*768. DR. CIHANDRA SHEKHAR
TRIPATHI : Will the PRIME MINISTER
be pleased to state :

(a) whether there is a great demand
in vanous parts of the country to get
serious crimes iovestigated through the
CBI;

(b) if so, whether Government piopose
to restructure the CBI; and

(c) if so, the time by which it is likely
to be done to meet this increasing
demand ?

(English]

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) to (c). A
statement is given below.

Statement

Poblic order and police are State
subjects according to the Constitution a.nd
investigation of crimes and prosecution
of offenders are hence primarily the respon-
sibility of the State Police -Forc.es. The
Central Bureau of Investigation is not a
substitute for the Stite Police Force b\.xt
it is a supplementary orgauisatien, cor}st:-
tuted by the Centie, to investigate spucified

P CoNawsing main catepnries
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(i) Cases in which public servants
under the control of the Central
Government are involved;

(i) Cases in which the interests of
the Central Government or any
public sector undertaking or any
statutory body set up and financed
by the Central Government are
involved; and

(iii)  Cases relating to breach of Central

laws with the enforcemcnt of

which the Government of India
is particularly concerned,

2. However, requests are received, from
time to time, from the State Governments
for entrusting crimes falling under the
Jjurisdiction of the State Police Force, to
the Ccentral Bureau of Investigation. Such
cases are entrusted to the Central Bureau

of Investigation after considering the merits
of each case.

3. The Central Goverament is conscious
of the need to provide the Central Bureau
of Investigation with an adequate structure
so as to enahle it to carry out its functions
effectively. For this purpose, proposals

are cxamined by the Government from
time to time.

[Transiation)

DR, CHANDRA SHEKHAR TRI-
PATHI: Sir, the hon. Minister has
stated that law and order is a State subject.
However. on the requests of the State
Governments, investigation of serious
offences is entrusted to the C.B.1. In tbis con-
pection, 1 would like to know the number of
cases of serious offences received from the
Government of Uttar Pradesh during 1984-
85 for investigation by the C.B.l. "and the
present position of these cases ? In how
mapy cases the investigations have been
completed and how many of them are
pending ?

[{English)

SHRI P. CHIDAMBARAM : Sir, 1
would not be able to give now the number
of cases entrusted by the Government of
Uttar Pradesh; but1 can say that duripg
the years 1983, 1984 and 1985, the total
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number of cases taken up by the C.B.I.
at the instance of the State Governments,
Union  Territories, Supreme Court and
High Courts are 60, 40 and 28 respectively.
Most of these cases are in various stages.
Some of these are under trial and some are
under investigation.

[Translation)

DR. CHANDRA SHEKHAR TRI-
PATHI : Sir, the apswer of the hon.
Minister does not make the whole position
clear. In my main question I had asked
whether there was a great demand in various
parts of the country to get serious crimes
investigated through the C.B.I. The number
of such cases is increasing. I would like
to know whether in view of this, the C.B.1.
would be expanded or re-structured ? The
need for such expansion is also borne out
by the fact that the number of pending
cases in the courts during last few years
has been put at 2262. Besides, there are
cases which are pending in the courts for
the last 4 years and are yet to be decided.
I would like to know from the hon.
Minister that when even the C.B.I. charge-
sheeted cases are pending in the courts for
the last 4 or 5 years, how the offenders
would be punished and how the Govern-
ment would be able to check the crimes ?

{English]

SHRI P. CHIDAMBARAM : Sir, it
is true that more and more State Govern-
ments are requesting CBI to take up more
and more cases. But we cannot take all
the cases because this is essentially the
responsibility of the State Governments and
the Siate Police. But considering the
merits of each reference made to us, we do
accept some cases for investigation. There
are guidelines within the CBI about which
cases should be accepted for investigation.

As far as the pendency of trialsin
courts are concerned, the House knows and
you know Sir, that it is not in our control.
The pendency of criminal cases is a problem
in all the States. It is our effort to ensure
that the cases are tried as early as possible.
There are so many criminal cases pending
in so many criminal courts. Unless special

" courts are set up for trying cases investigated

by the CBI, it would not be possible for us
to say with any specificity that the cases
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investigated by the CBI will be tried within
a particular date or with a particular time

schedule.
SHRI P. NAMGYAL : Sometimes,
when, in the court of investigation by a

State Police some suspects die under police
custody, in such cases normally what
happens is that the State Police puts up the
case to a higher police cfficer of the same
Department. Io such cases public is not
satisfied by the report of that finding, So,
I would like to know whether the Govern-
ment will consider enquiring inte all such
cases by CBI, so that proper investigation
is done in such cases.

SHRI P. CHIDAMBARAM :
in the charter of the CBI.
up to specifically investigate cases of
corruption. But over the years we have
taken up certain cases with the consent of
the State Government and we are investi-
gating certain offences under certain laws.
We cannot take up a case registered by a
State Police unless the State Government
entrusts to us the investigaticn and unless
we accept it for investigation. It is not
possible for the CBl to take up cases of an
ordinary crime under ordinary criminal laws
for investigation.

It is not
The CBI was

WRITTEN ANSWERS TO QUESTIONS
[Erglish]

Data Transmitted by Insat-1B

*769, SHRI SONTOSH MOHAN
DEV: Will the PRIME MINISTER be
pleased to state :

(a) wbether the dawa transmitted by
INSAT-1B in different fields is  being
studied and analysed by ary scieatific body;
and

(b) if so, how the data gathered so
far has been-utilised in  promoting the deve-
lopmrental activities in the country.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEFARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
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ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAIJ V. PATIL) : (a) INSAT-
1B is a multi purpose operating satellite
for long distance telecommunications, radio
and TV programme distribution and net-
working and meteorology. Of these, the
only areca where the satellite itself generates
data is "in meteorological applications,
through a Very High Resolution Radiometer

(VHRR) which produces cloud imagery
data. Thoe VHRR data is received and
processed by the India Meteorological

Department at a specially set up facility viz.
the Meteorological Data Ultilisation Centre
in New Delhi.

(b) The processed VHRR data has
improved the quality of weather forecasts
and increased their confidence level. Quicker
availability of data enables weather fore-
casts, storm warnings and flood forecasts
to be issued well in advance. Timely and
accurate weather information has assisted
agricultural operations and helped in reduc-
ing damage to life and property due to
floods and cyclonic storms.

Expansion of IREPP

*770. SHRI RAMASHRAY PRASAD
SINGH :
SHRIMATI
NAIK :

JAYANTI PAT-

Will the Minister of PLANNING be
pleased to state :

(a) whether Government have decided to
expand the Integrated Rural Energy Planning
Programme to other Statesin the Seventh
Five Year Plan;

() if so, the details thereof and the
pames of the States where it will be imple-
mented;

(c) the States where
was taken up earlier; and

such programme

(d) the details of the work done
under the above programme in tbose States
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE

MINISTRY OF FOOD AND CIVIL

APRIL 23, 1986

Written Answers 32

SUPPLIES (SHRI A.K. PANJA) : (a) Yes,
Sir,

(b) to (d). A Statement is given below.

Statement

The Integrated Rural Energy Planning
Programme was initiated by the Planning
Commission, as part of a Rural Energy
Planning Exercise, in the States of Maha-
rashtra, Karnataka, Uttar Pradesh and
Gujarat in 1981. Subsequently, the Pro-
gramme was extended to four more States
i.e. Haryana, Himachal Pradesh, Tamil
Nadu and Delhi by 1984-85.

The purpose of the Programme in the
6th Plan was to develop and test the
approach for the planning and implementing
State Level Rural Energy programmes on a
pilot basis, so as to get the feed-back not
only on the technologies, but also on the
institutional, socio-economic and administra-
tive aspects, for planning and implementing
such programmes. For this purpose, State
cells for coordinating the programmes with
different departments and project cells at
the District/ Block level for implementing the
programmes, were set up.

The main feature of the IREP Programme
is the preparation of a Block level Integrated
Rural Energy plan through which the
optimum mix of all energy sources, conven-
tional, non-conventional, commercial and
non-commercial are determined for meeting
the subsistence and productive needs of the
Block.

During the 6th Plan period 20 Block
level projects were taken up in the aforesaid
eight States and a total expenditure of
Rs. 3.93 crores was incurred on this pro-
gramme in the selected States from the
State’s budget for staff and their training in
the preparation of integrated rural energy
plans and projects; extension; demonstration
etc.

On the basis of experience of the pllot
IREP programme during the Sixth Plan
period in the selected States, the programme
is proposed to activised in all the States
and Union Territories during the Seventh
Plan period and the number of blocks to be
covered under the programme would be
progressively increascd every year so thes by
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the end of the Seventh Plan period at least
100 block level IREP projects in all States/
UTs would be set up. A provision of
Rs. 5.91 crores in the Central Sector and
Rs. 41.85 crores in the States Sector have
been made in the Seventh Plan.

Survey regarding People Living in
Absolute Poverty

*771. SHR1 CHINTAMANI JENA :
Will the Minister of PLANNING be pleased
to state :

(a) whether a survey bas been conducted
by the Food and Agricultural Organisation
(FAO) to find out the number of people
living in absolute poverty in developing
eountries;

(b) the estimated number of such people
in India according to the FAO;

(c) when the survey was conducted and

what are the findings; and

(d) the remedial action
Government in this regard ?

taken by

THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA) : (a)

Planning Commission is not aware of any
survey conducted by the Food and Agricul-
tural Organisation of the United Nations

(FAO) to find out the number of people
living in absolute poverty in developing
countries.

(b) to (d). DQq not arise.

Activities of Foreign Institutions

*772. SHRI UTTAM RATHOD : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether some foreign institutions
have been permitted by Union Government
by notification in the Official Gazette to
carry on activities in India as per Section
2(e) of the Foreign Contribution
(Regulation) Act, 1976 as amended in 1985;
and

(b) if so, the details of such foreign
jmatitutions ?
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THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT AND
HOME AFFAIRS (SHRI P,V, NARA-
SIMHA RAO) : (a) No, Sir,

(b) Does not arise.

Kamini type Reactor in Andhra Pradesh

#
*¥773. SHRI' V. TULSIRAM : Will the
PRIME MINISTER be pleased to state :

(a) whether there is any proposal under
copsideration of Government to set up a
Kamini type, U-233-fuelled neutron source
reactor in Andhra Pradesh;

(b) if so, the location and other details
thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir.

(b) Does not arise,

(c) Kamini type reactor is a neutron
source reactor which can jurer-aliag be used
for inspection of FBTR fuel pins by neutron
radiography. Accordingly,a Kamini type
reactor is being set up at Indira Gandhi
Centre for Atomic Research, Kalpakkam,

Educational facilities in India for
People of Indian Origin in Nigeria

*774. SHRI K. MOHANDAS : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the people of Indian origin
working in Nigeria have sent any representa-
tion to his Ministry drawing his attention to
the problems being faced by them in the
matter of educational facilities in I<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>